\ 2041 TEM NO. 19 COURT NO. R-2 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR S. G SHAH
Petition(s) for Special Leave to Appeal (Civil) No(s).22536-

22539/ 2005

(From the judgenent and order dated 19/05/2005 in CW No.
16154/ 2005 & CWP No. 23165/2005 & CAP No. 25628/2005 & CWP No.
42526/ 2005 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

VI JAY SHANKAR SHARVA AND ORS. Petitioner(s)
VERSUS
STATE OF U.P. AND ORS. ETC Respondent ( s)

(Wth appln(s) for directions,intervention,stay/direction and office
report ))

W TH SLP(C) NO 1383-1386 of 2006

(Wth prayer for interimrelief and office report)
SLP(C) NO. 2424 of 2006

(Wth office report)

SLP(C) NO 3889 of 2006

(Wth office report)

SLP(C) NO 8411 of 2006

(Wth office report)

Date: 30/11/2006 These Petitions were called on for hearing today.

For Petitioner(s)
M. Debasis M sra, Adv.

Shree Pal Singh, Adv.
Debasis M sra, Adv.

==

B.S. Jain, Adv.
Aj ay Veer Singh Jain, Adv.
(Ms.) Vipin GQupta, Adv.

JE=

For Respondent (s)
M. Pradeep M sra, Adv.
M. Jatinder Kumar Bhatia , Adv
UPON hearing counsel the Court nmade the foll ow ng

ORDER
SLP(C) No. 2424/ 2006

Lear ned counsel M. Manoj Kurrar Sharma  appearing for

Pr adeep Msra states t hat t hey have appear ed for al | t he



respondents.

SLP (C) No. 8411/2006

Respondents are not served because petitioner has not filed
appropriate process fee. However , respondent s in this SLP are
parties before this Court in connected SLP (O Nos. 3889/2006 and

2424/ 2006.

Lear ned counsel M. Raj Ki shore appeari ng for M. J. K
Bhatia, counsel for the State of U P. in SLP(C) No. 22536-22539/ 2005
and | ear ned counsel M. Manoj Kurrar Sharma  for respondent s in SLP
(O No. 2424/2006 are requested to accept the notice, in SLP (C) No.
8411/ 2006 and SLP (C) No. 3889/ 2006. Counsel are requested to file
their Vakal at nanma bef ore 11. 1. 2007. Served respondents may file
counter affidavit before such date.

In SLP (O No. 22536- 22539/ 2005 petitioners have filed
interim application on 17.11. 2006 for early heari ng of the matter.
In this matter except respondent No. 1, other respondents have fil ed
counter af fidavit and petitioners have al so filed r ej oi nder
affidavit. Respondent No. 1 wants two  weeks time to file counter

affidavit. Petitioners are pressing for granting only one week tine

consi dering t he interim application and al so request for early
heari ng. Ofice is directed to list the interimapplication before
t he Hon’ bl e Court however r espondent No. 1 is permtted to file

counter affidavit before such |isting.

(S. G SHAH)

Regi strar



